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IN THE  CEr.JIRAL ADMINISTRATIVE TRIBUNAL : HYOERASAD BENCH 

AT HYDERABAD 

O.A. 330/94. 	 Dt. of Decision 	8.5.94. 

-, K. Charles 

We 

ii. The  Sub Divisional O1'ftcer, 
Telecrn, Nandyal-518 501. 

The Telecom District Manager, 
Kurrwol - 5115 050. 

The thief General Manager, 
Teiirn, A.P., 
Hydec.abad - 500 OUt, 

Applicant 

Respondents. 

Counsel for the  Applicant 	Mr. C.Suryanarayana 

CounseL for the  Respondents 	Mr, N.R. Devaraj, Sr.CIGSC, 

DORA Ii: 

IHR HONIBL&8HRI A.B. GmTHI 	MEMBER (ADMN.) 

THE HON'BLE ShRI  T.ChANDRASEK(1ARA REDDY : MEMBER (JUDL.) 
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Date of Order 8.694, 

Order 

X 6t the Division Bench delivered by Hcn'ble Shri A.B.Gorthi 
I 	 Member(A) X 

The Applicant states that he was initially engaged as a 

casual mazdoor on 1.3.83 under the Respondents. He worked 

as:Such till 17.3.84. Subsequently he was re-engaged in 

Deevnber, 1991 for 31 days and January, 1992 for 27 days 
i 	 and worked continuously 

a: again from January, 19931ti1l the end of February, 1994 

whJn his services were dis-engaged. 

3. 	Heard learned counsel for both the parties. Shri 

t C.1uryanarayana, learned counsel for the Applicant

thAt taking into consideration the services renderedthe 

Applicant as a casual mazdoor under the Respondents, the 

Applicant acquired certain rights which cannot be den.ed 

tdhim by the Respondents. 

3 	There canj be no doubt as regards the re-engageent 

o the Applicant from January, 1993 and his continuous 

engagement till the end of February, 1994. In view of th'i-sm  

w 	disposeC of this O.A. with a direction to the Responderit 

i+i the following terms:- 

The name of the Applicant shall be entered in the 

]4ve casual register. 

He will be engaged as a casual mazdoor whenever there 

wLrk in preference to the freshers and juniors. 
.11 
(3 The question of granting the Applicant temporary stat— 

his subsequent regu].arisation will be considered by ti 

pondents in accordance with the Stañt niles/instructic 
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Shri N.R.Devaraj, learned counsel for the Respondents 

the correctness of the age of the Applicant as showi 

cause title. -There is no need for us to examine this 

as it is always open for the Respondents to determine 

t age of the Applicant at the time of regularisa- 

The O.A. is ordered accordingly. No order as to costs. 

ml . T•,.Chandrasekhar Reddy 
Member(J). 

( A.B.Go hi ) 	/ 
Member(A). 4 2 

Dated: a June, 1994. 
Dictated in Opei Court. 

.tt1 	/ 
Deputy Regxstrar't3ud.L.) 

Copy tc:- 

ii2 Th Sub Divisional Officer, Telecom, Nandyal-501.' 

2;1 Thja Telecom Distridt fianaqer, Kurnool-050 

3. Th 

4: Q 

5;, Oni 

6 	On, 

7: o 

Chief General flanager, Telecom, A.P.I-1yderabad-001.1  

copy to Sri. C.Suryanarayana, advocate, CAI, Hyd[ 

copy to Sri. N.R.Oe.tiaraj;  Sr. CGSC, C/if, Kyd. 
t 

copy to Library, CAT, Hyd. 

spare copy; 

Rsm/- 
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TriPED BY 	 COnPpp.jj BY 

cE:EcxED BY 	 APP ROVED BY 

IN THE CETTP 
?rYPERABAD EIENCE AT HYDER;Bi.w. 

TEE. HON'ISLE MR;JUTIcE V.NEEL;DRI RhO 

I 	VICE CHAIRYjjc 

7'1D 

THE IiO:l'EL iIR.A.,B.G( RTHI 	NENEER(A) 

AND 

THE lOE' LE MR.T.CHANDRSEIR REDDV 
?c?IBER( -  UDL) 

- 	
- 

TI-JE HO2VBLE $4R.R.1ANGAR;JAN : 

Dated; 	 .". 

3Q9 O.e&.No. 	 . 

P. 

Adrtted anci Interim Directions iSS1(ed. 

hll ed 

posed of with directions 
Disijssed 

Disr\issed as Withdrawn 	1 

Disrnssea 	f for deault 0  
ec • 	Rejltewornered 

tder as to casts. 

I 

- I • 	 _____________________ 
Confrw l:.sinist,atjyg Trlknaf 

DESPATCH 

2.9JUN1gg 

PIYDERARAD BENflI. 
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